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tol.l4,/ 202 1 GOVERNMENT O[ ASSAM
POLTTICAL (A) DEPARTMENT :: DISPUI{

2"r Floor, CM's Block,.larrata llharr,an, Disprrr, Grrrvahati-6
Telcfax No.0361 2261421 :: Email : lrome.assam@gov.in

I:C I-- No. 18177li 162 Dated Dispur', the ..... .. Jtrl-y, 202.t

or--Fle E N{_u}4 RANDUM

Subjcct Starrrlard Opcrating Proccdrrrcs (SOP) as rcgartls protluctiorr of
(.ase Diaries beforc the I{on'ble Court(s) [or consideration o[ l]ail
Application.

Irt pLrrsuaucc oi thc dircctions issucd by thc llon blc tiauhati IIig\ (lorrrt vidc
Order tlatt-ci 0.ri'01?2023 in l)ll- (SLro MoLo) No. 0512020, rhc lollou,ing Standarrl Opcraunq

I)roccciurc ISOI)) is iolmulatcd for cflcctivc submission of casc diarics beforc thc Ifun'blc
(lcrLrrts rvhcn caiicd lor ;ird lbr rcluln thcrcof.

1) All Public Prosccuiors oI Lhc llon'blc lligh (.ouryDistricr Courts s]rall scnd the ordcr

c,rpicsiloitc;-s calliur: lor Casc Diarics to thc Supcrintcnrlcnr ol l)olicc of thc corrccrncd

IJisrrict.' Org,rnisation r ia r.r,irclcss mcssagc, cmail, or ntobilc phonc clirccrly anil nor

ro thc O1[iCcr-in cha,gc of the concorncd Po]icc StatioD.'Ihc orgar)izJrions likc (lll).
V&AC or C]4's S\:C. Illlio. SI] (SOU), Sl'F shall noiifv an oflir:cr.in rhc ranli oI
Sui)criuterdcnl rrf Policc as thc nodal officcr to rcccivc such Or(lcrsILcllersl'eutails,
:ucssaltcs anri iakc action Llpon thcnt.'l-hc Ordcr-s/ cmail shoulcl bc scnt at lcast I0
(ton) rlir,vs ail|'Jcl of rhc daLc Iixcrl rvltoll thc (]asc l)ialics havc to bc frrt rlp to thc
(-irtril i\ll thc PPs irt llort'ble CourLs are olso requested to apprise tlte CoLtrLs

regorditrq calling for Cose Diarics fronr the Superintendent of Poli<'e ond rtot [ront
the Officer in chorqe or tlrc [nvestigoting Officer.

2) .lhc 
Supcrint('nrlcnt o{ l)oLicc ol thc districts shal} cndorsc sur.h Ordcrslcurails

invariaLrlv to Lirc Addl. SP (llQ,,Crirnc) rr,ho shall scnd in[orntarron rhrough
onr:rjllpiroIlclor'(lcr to thc conccrncd o[ficcr in-chargc oI L]rc I)olicr statioJr throLrgh
Lhc l{carlcr Sub-lnspccrol or thc [lcad Mohora (11I4) ru rlrc o[Iicc. lirc conccrnccl
Ol[jccr rn-charsc shall bc instructcd b-v Addl. SP (HQ/Orirtrc) ro scnrj rhc (]asc

I)iarics to rhc coun on timc, h,ithour fail.

3) [Lr casc of CID, l]lFlO and V&AC, rhc Nodal Supcrinlcndcnt ol policc concerncd shall
cnclorsc rlre oider/crnail Lo the officer-in-clrargc oI Lhc Police sLarion \,!.ith srrict
irrstruction 1o scnd thr: Casc l)iaries in timc.

4) 'l hc oificcr in-chargo of thc Police srarion shall be [ully responsiblc for scncirng rhe
Casc l)iarics to rhc (.ourts on timc. 'fhc Officcr-in-chargc shirll collccr rhc up-to (larc
(lase Diaries lron rhc conccrncd ]nvestigating off.icer and scnd the samc to the courl
rr,ith inLimaLiou ro thc Supcrintendent of Policc and scnd a messagc about compliancc
to thc l)Liblic ProsccuLor of Fligh Court or Lhc Prcsiding Ofliccr of the conccrncd
cour[.

5) -fhc 
up-Lo-darc (lasc Diarics oI importarr cascs io a policc srarion shoulrl invariably

be handcd ovcr to thc Officcr-in-chargc. rr4tcn an Invcstigarirlg Ofliccr gocs on lcavc
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or if he proceeds for drrties in connection rr,ith \zVIP visits etc. lt rvill be tlre duty of

the O[ficcl in-charge of rhe Police Station to send these case diaries to the Court iI
called for, during the period of absence of the Investigating officer.

6) Exccpt in exceptioDal sitr.l.rtions, no excuses shoLrld be made to the court to the effect

that the Investigarion Officel is busy rr'ith othel-duries and thus, unab]e to send casc

diaries

7) 1'he Officer-in-charge slrall detail a special clak rLrnuel rr,ho rrill take the Case Diaries

rvitlr proper challan (duplicate) and hand over the same to the concerned Public

Prosecutol/Add L Pub lic Prosecutor oI the courl. Thc Dak Rutlrcr rvill .take the

sigrature (full nanre) arrd phone number of the receiving officer of the Case Diary' file

wilh date and seal ol the official concerned in the Ilon'ble Coutl on the <luplicare

copl/ of the chalian. On rerurn, he shall hand over the challan to the Officcr-in-charge

who u,ill send a photo cop-v of the same to the SR bt'anclt of SP office for record.

8) Afrer dre date fixed [or production of the Case Diaries is ovel', the concerned Public

Prosecutor r.,ill in[orm tire SP concerned rhrouglt euraiUletter lo lake back the Case

Dialies. It shall bc the le sponsibrlit-r, of the SP of the district to collect the Case

Diaries centrally from the Coult ',vithLn 4B (forty eight) hours of reccipt of informariott

fronr the Public Prosecutor. On lcceipt of the Case Diat ies ar Superintetrdent of Police

office, the Addl. SP (flQ,'Crinle) shall inform the concetned Officer-in char:ge of the

Policc Station to collcct rhe same flom SP oftice rvithin rhe next 24 (twellt-\' four)

ho u rs.

9) 'lhe SuperLntendent of Police shall n:ake au order Cetailing the Addl. SP (HQ/Crirne)

to coordiuate for the e[tire tratter.

10) In CID and otlrel or-ganizations, the PLrblic Plosecutor tnay inform the Superintendent

of Policc (Nodal) rr,ho shall instmct the O fficer-in-cha rge to colLect the Case Diaries

and hand those over to the InvestiBating Officers.

11) Any delay in sending or bringing back the Case Diarics frotn the cottcemed Court

shall be vierned ver1, seriously and the responsibility for the sante shall bc fixed on the

Addl. SP(H{l/CLime) and the Officer-in-charge concerned. In casc of CID and other

organizations, the rcsponsibilitl, sliall be fixed or tt]e Officer-in-charge.

12) The Superintendent of Poljce of the concerned d isrrict/organ.ization shall mopiror the

rvhole issue oncc ever)' fortnight.

13) The Public Proseculors are also requested to intimate thc orders rvhich are passed by

the Hon'ble Court in relevant cases to the SsP for immediate necessaty actiotr.

14) As the rvhole issuc involves sending ttf r.,ireless ntessages, the role of the APRO is

cruciai and suitable insrructions may be issued irt rhis regard b-v Special pirector
GeneralofPolice(Communication)toal]concernedWTstatiotls,

Signed by Shiladitya
Chetia
D alq : 25-07 -2023 20 : 17 : 1 I

Scc|etary to the Covl. ol Assarn,
Home & Polirical Depanment,

D ispur, Gurvahati - G
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ol l4 / 2og'Pv to:-

1) The Ld. Advocate General, Assanl, Gauhati High Court, Gulvahati'

2) The Ld.;\clcll..A.tivocate GtnL'ral, Assanl, Gatrhari High Court, Gurr'altati-

3) Tlre Ditector C,etlotal cI Poiice' Assattt. Ulubari, Curvahati-7'

4) The Spt. Direcror Ceneral oi Police (Courm Lrnication), Assam, Ulubari, Gu'.r'ahati - 7.

5) The Addl. Director General oi Pollce, (BIEO), Assam, Srimantapur, Gurvahati -32'

ti) Tire Addl. l)ircctor General of Police (CID), Assam, Ulubari, Guwahari-7'

7) The Addl. Director General of Police (SB) Assam, Kahilipara, Guwahati - 19'

8) The Ac1l1. Ilirecror (lener.il of Police (V:igilance & A nti-Corruption) Assam, Glty-32-

9) The Addl- Director General of Police (STF), Assam, Gh1'-32'

i0) fhe Commissioner oI lo]ice, Gurvahati

1l)The L.R. cum Clommissioner & Secretary' (o lhe Covt. of Assam, Judicial Departmcnt

i2)Sectetarv ro the Srate Vigilance Commission, Assam.

13) Tlre Superintentlent of Police, Chief !linisrer's Special Vigilance Cell' Assam.

1.1)The Distlict [,onrmissioner' (AJI)-

15)The Depur-v Co tr ttr iss ittrer oI Police,'Supertntendenr of Police (AIl).

16)'l hc Ld. Public Prosecutor, Assarn, Gauhati High Cotln, Guwahati.

I7) Ihe I-d, Sr Gort. Advr-rcate. Assam. Gauhati High Court, Guwahati.

l8) Tire DepLrtr Registrar. GaLrnati High Court, Guwallati.

l9) The Ld. Public Prosectttor, District Courr (All).

2t))The Secretarl, Co ordination ro rhe Chief Secretary, Assam

2l) PS ro the Plincipal SeLretarl,', LIonre & Political Departmellt, Dispur'

22) PA ro the Secreratl . tlonte & Polirical Department, Disput.

By order etc,,

Signed by Bipul Kumar Das

.roint sepda:r?F0J{Et#t19:3? as'urn,
Home & Political Departmelt,

Dispur, Gurvahari - 6
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